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They must be in service on and aiter
1-1-1964 to be entitled to the pen-
sion.

Shri Indrajit Gupta: Retired.
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Dr. D. S. Raju: I can give it, but
I want notice for this.

Shri S. M. Banerjee: From the
statement it appears, as put by wmy
hon. friend Shri Indrajit Gupta, that
this . pensionary benefit is admissible
to widows and children of those who
were in service on 1-1-1964. 1 want
to know what is going to happen to
the families of those jawans who were
killed during the Chinese aggression.
It clearly means that this scheme wiil
not apply to those who died in Octo-
ber, November and December, 1962.

Dr. D. S. Raju: Those who die in
actual field service conditions have
got their own pension benefits.

Dr. Sarojini Mahishi: May 1 kno‘.iv
the position of jawans in the Terri-
torial Army with reference to the
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application of this family
scheme?

pension

Dr. D. S. Raju: It applies to all the
temporary commissioned officers,
E.C.Os and short service commission-
ed officers provided they are married.
order to boost up their pension bene-
motion is always there.

Shri M. R. Krishna: May I know,
as the officers of the Defence forces
are given time-scale promotions in
order to boost up their pensicn bene-
fits, etc., whether the same thing is
done for jawans and JCOs?

Dr. D. S. Raju: The time-scale pro-
motion is always there.
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The Minister of Defence (Shri Y. B.
Chavan): For those who die in the
fields, in actuul field service condi-
tions, there are special benefits. This
scheme applies to those personc ™ ho
die in the normal course while in
service, We have made payments to
the families of those persons who have
died in the fields.

National Defence Fund

+
( Shri Rameshwar Tantia:
| Shri Bishanchander Seth:
Shri Dhaon:
Shri Onkar Lal Berwa:
*428.{ Shri B. P. Yadava:
| Shri Bagri:
| Shri J. P. Jyotishi:
L Shri Himatsingka:
Shri E. Madhusudan Rao:

Will the Prime Minister be plessed
to state:

(a) the total amount collected so far
under the National Defence Fund; and
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(b) how much of it has been spent
so far?

The Parliamentary Secretary to the
Prime Minister (Shri Lalit Sen): (a)
The total amount brought into the
Centra] Account of the National De-
fence Fund upto the 19th September,
1964 was Rs. 57.98 crores.

(b) A tota] expenditure of about

Rs, 33 croreg has so far been authoris-
ed.

Shri Rameshwar Tantia: May I know
whether it is a fact that some mis-
appropriation of the National Defence
Fund has been done by some persons
and, if so, whether the Government
has enquired into that, and may I also
know what was the amount involved
and what steps they are taking?

Shri Lalit Sen: Various complaints
regarding misappropriation have been
received by the Prime Minister from
time to time. As the responsibility for
collection of these funds rests solely
with the States, all such complaints
are referred to them for necessary
action.

Shri Rameshwar Tantia: May I know
whether the Government will continue
the Nationa] Defence Fund scheme?

Shri Lalit Sen: Yes, Sir.
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Shrimati Tarkeshwari Sinha: May I
know whether under the Centrally
sponsored scheme, the whole amount
which hag already been collected by
the State Governments has been audi-
ted so far, and if so, whether any
shortfall has been noticed?



3933 Oral Answers

Shri Lalit Sen: In December, 1963,
a circular was sent to all the States
asking them to withdraw the old re-
teipt-books and have an audit conduct-
eq with regard to all the colicctions
made by them. As far as we know.
they are taking necessary action in
this matter.
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Shri Himmatsinhji: May I know the
total amount of gold coliected for the
National Defence Fund?

Shri Lalit Sen: The tota! amount
with the ND.F. is 2340237.483-1i{2 grms.
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Shri Solanki: How much of this gold
has been utilised for purchase of
weapons and armaments?

Shri Lalit Sen: As I have already
stated, a total amount of Rs. 27 crores
has been authorised for buying de-
fence equipment.
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Shri A. N. Vidyalankar: May I know

whether any rules have been made for
the disbursement of these fur is?

Shri Lal Bahadur Shastri: Yes, there
are rules governing the disbursement.
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Shri Indrajit Gupta: The hon. Prime
Minister said a little while ago that
the Central Government had issued
directives to the effect that no positive
drive shoulq be continued. What is
the present attitude of Government in
those cases where indirect donations
to the Defence Fund were crganised
by people who agreed to work on Sun-
days or extra hours, extra shifts and
so on? In their case, would this be
there voluntarily or could they revert
to their former working system where
they wanted it?

Shri Lal Bahadur Shastri: If it was
voluntary, then it is open to them, if
they want to continue, to do so. It
would be most welcome. If they do
not want to continue, I do not think
Government will in any way compel
them.

from Indian Enclaves in
East Pakistan

‘Miigrants

( Shri -;ashpal Singh:

| Shri Indrajit Gupta:

3 Shri Bade:

_ Shri Vidya Charan Shukla:

*429.

Will the Minister of External Affairs
be pleaseq to refer to ihe reply given
to Starred Question No. 917 on the
6th April 1964 and state:

(a) whether people residing in
Indian Enclaves in Easi Pakistan are
still migrating to West Bengal due
to insecurity of the life and property
there; and

(b) what was the response of the
East Pakistan Government to the firm
protest that was lodged with them at
the State level?

The Minister of State in the Minis-
try of Externa] Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir. 1886
persons havel come over to West
Bengal from Indian Enclaves in East
Pakistan between 22nd March and
31st August, 1964, However, the situa-
tion in the Enclaves is now reported
to be peaceful.
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(b) The East Pakistan Government
hag denied allegations of harassment
caused by Pakistan nationals to the re-
sidents of Indian Enclaves.
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Shrimati Lakshmi Menon: I have not
got the figure, but now the situation
is norma] and there is no further mig-
ration from the enclaves.
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Shrimati Lakshmi Menon: They are
given the same relie! and rehabilita-
tion benefits as other refugees from
East Pakistan, although they are not
refugees.

Shri Indrajit Gupta: Since these are
Indian enclaves, Indian territory, what
ig there to prevent, it necessary, our
despatching troops or sccurity forces
and posting them in those areas to
see that the inhabitants are not haras-
sed in any way?

Shrimati Lakshmi Menon: The hon.
Member would recall there i an agree-
ment regarding exchange cof Indian
enclaves in Pakistan with Pakistan
enclaves in India. The proposal is un-
der consideration. Necessary legisla-
tion hag been passed. We are only
waiting for demarcation su that the
date can be fixed.

Shri Indrajit Gupta: My question
was not about exchange of enclaves
but about protection of the inhabitants
in Indian territory Wwho are being
subjected to repression or harassment.





